FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
FUTURE BRANDS LIMITED

(b) Details of authorized
representatives are available at:

RELEVANT PARTICULARS
1. | Name of corporate debtor Future Brands Limited
2 Date of incorporation of corporate | 22-11-2006
debtor
3. | Authority under which corporate debtor | ROC — Mumbai
is incorporated / registered
4. | Corporate Identity No. Aimited-Hiability | U74999MH2006PLC165722
IdentifieationNe- of corporate debtor
5. | Address of the registered office and | Knowledge House, Shyam Nagar, Jogeshwari
principal office (if any) of corporate | Vikhroli Link Road, Jogeshwar, i(E), Mumbai
debtor City, Mumbai, Maharashtra, India, 400060
6. | Insolvency commencement date in |16-06-2026
respect of corporate debtor (Order copy received on 18-06-2026)
7. Estimated date of closure of insolvency | 13-12-2026
resolution process (180 days from the Order date 16-06-2026)
8. | Name and registration number of the | Ms. Kanak Jani
insolvency professional acting as interim | IBBI Reg. No: IBBI/IPA-001/IP-P-
resolution professional 01757/2019 -2020/12685
9. | Address and e-mail of the interim | Address: 17, Sai Moreshwar Luxuria, Plot No.
resolution professional, as registered | 74, Sector 18, Kharghar, Next to Sanjeevani
with the Board International School, Navi Mumbai,
Maharashtra, 410210
Email id: kanakjani.associates@gmail.com
10. | Address and e-mail to be used for | Correspondence Address: 17, Sai
correspondence  with the interim | Moreshwar Luxuria, Plot No. 74, Sector 18,
resolution professional Kharghar, Next to Sanjeevani International
School, Navi Mumbai, Maharashtra, 410210.
Process Email id: fbl.cirp@gmail.com
11. | Last date for submission of claims 30-06-2026
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) www.ibbi.gov.in

fbl.cirp@gmail.com
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench VI, has ordered
the commencement of a corporate insolvency resolution process of the Future Brands Limited on
16-06-2026.



The creditors of Future Brands Limited are hereby called upon to submit their claims with proof
on or before 30-06-2026 to the interim resolution professional at the address mentioned against

entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA. — Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 20-06-2026
Place: Mumbai

Fa4y Appomted as Interim Resolution Professional
j In the matter of Future Brands Limited
IBBLReg No. IBBI/IPA-001/IP-P-01757/2019 -2020/12685
AFA Validity- 31.12.2026

Email for Correspondence: fbl.cirp@gmail.com
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NORTHERN RAILWAY POSSESSION NOTICE
CORRIGENDUM Whereas, the undersigned being the Authorized Officer of Assel Reconstruchon Company (India) Limited acling
in & capacity as Trustee of Trust mentioned in the table ("Arcil") endar the Securibsation and Reconsiruction

Ref: (i) Tender No. -02265091 due on Dated -23.06.26 of Financial Assets and Enforcemeant of Security interest Act, 2002 (54 of 2002) ("said Act’) and in exercise of

= powers conferred under Section 13 (12) of the said Act read with Rube 3 of the Secunty Interest (Enforcement)

(if) Tender Notice No.- 16 Rules, 2002 ("said Rules”) issued a demand naotice, calling upon the borrower(s), the gquarantors and the
1. In reference to above tender due date has been extended from mortgagors to repay the amount, details of which are mentionedin the table below: Retaill Asset Centre: 1st F|00r G45 B Sector4 Gomtl Nagar Extension LUCkﬂOW UP 226010,

23.06.2026 o 06 .07.20286. The borroweriguarantor(s ) martgagor(s) having failed 1o repay the said amounts, notice i hereby given fo the i "

.t safaenesto ahays wanan‘[!'r peri{;d hashaanreviaed it s: no. -5 htmlul,ﬂn-gugrgmnn:g]fmm!.gggu”:g] in pi]r[rfulﬂ." and the i:lIJL'I"I: in gé!'rﬂ-rf-ll that the un,:|a_;-gignM has taken Reglstered Ofrce. T"ShUl " 3rd Floor, Opp- SamartheShwar Temple, Near LaW Garden, E"ISbndge, Ahmedabad'380006-

F'.-I o - h 4 - S SESRIGN 8 Tl LTI (r T vETe: PRGNy CESORENg hﬂ_"E'” b'E"':""i'” BEATERR O FOWRI3 EReaITEd] o) Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and

lhatherterms & conditions remain unchanged. h";ﬂ'-'-EfU“l‘ﬁETE%-D'SEC!'U“ (4) of Section 13 af the said Act read wilh Rule § ofthe sad Rules on "AS IS WHERE 15 Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power

The corrigendum has baen published on website www.ireps.gowv.in. '5"5 :‘JIHME;;iE:EE;EEdeIS on the: date mentioned below g e conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002

211426 ; Diate of 1342) Notice & Amount (in Rs.) ' Ak | issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having

SERVING CUSTOMERS WITH A SMILE No Suarantors & LAN . Fﬁm"_“" - failed to repay the amount, notice is hereby given to the borrowers mentioned hereinbelow in particular

1 |Borrower: Rs.19,11,214/- [Rupees Nineteen Lakhs Eleven Thousand| Symbolic and to the public in general that the undersigned has taken Possession of the property described

MeiMrs. Raj Kishor Gupta | Two Hundred Fourteen Only) as on 22-01-2026 in respect| Possession herein below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8

SHIVAL'K SM ALL FlN ANCE B ANK LTD Alias Raj Gupta of tha HIILAP Faolfite, with furthi Inbwrout and chavgos) . 20 of the Said Rules. The borrowers mentioned here in below in particular and the public in general are

_ . . MriMrs. Suneeta Gupta  |till payment / realisation, together with all incidental| "% hereby cautioned not to deal with the said property and any dealings with the said property will be subject

‘ Registered Office : 501, Salcon Aurum, Jasola District Cantre, New Delhi - 110023 (LAN -HL25BAH000078339) | costs, charges and expenses incurred, to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses,

CIN : UBSB00DL2020PLC36602T ARCIL-TRUST-2026-013 Notice dated: 27.01.2026 costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co-

AUCTION NOTICE Properly owned by . Propery Schedule — Raj Kishor Gupla. AN that piece and parcel of Admeasuring Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of

The faliawing b F Shivatik Smail Fi Bank Lid hereby informed thai HousalPlot Mo, 236/215 covared area 58735 or 3 feet 54,58 sqrmir Sitvated Mohalla Gularmalipura City & Disit the Act, in respect of time available to redeem the secured assets.

& following bomowers of shivaak small Finance Bank LIC, ane neredy Infarmed inat -Bahraich. And Bounded On: - East:- Rasta 10 feet 6 inch chauda. West: -Makan Tilakram Pandst. North: -Makan

Goki Loans availed by them from the Bank have not been adjusted by them despite Rarm Prakash, South: - Riki Bhukhand Rajkumar, Amt, Due as per

vanous demands and notices '”‘3“:"-']“"!] ncvidual notices |5§UE!|:| by the Bank. Al The borroweriguarantar]simortgagor(s) in particular and the public in general are hereby caufionad that o D d t

barrowers are hereby informed that it has been decided 1o auction the Gold ornaments Arcil is in lawful pessession of the Immovable Property mentioned above and under Section 13(13) of the Name of the Borrowers/ Descrlptlon of the charged/ emana nouce

kept as sacurity with the Bank and accordingly has bean fieed at 19:00 am in the branch SARFAES| Act, 2002, the borrower’ guarantor(sj/morigagor(s) or any person whatsoever, shall after )

premises fram where the loan was-availed. AN, including the borrowers, account holders "FEEE'?IEI':'T I:;-? n;mr:_e r”m ||1"E': siet hﬁtwraxrﬂfl Ef';* rlf agf ) ”thﬂ'lf'lig -::Iaal "‘:"E', E'l'::f” H'['?t 'r_'flll'f””1“”"; hlﬂl GuarantorSIAddress Mortgaged Pr0pertles Dale Demand nouce

and _””t'"': all large can pariicipate in this aucbon on as per the lerms and conditions of ‘.cr?ﬁ: rar_:!ﬂ ETiﬁz?iﬂmthweeamﬁgﬂgras?nmﬁ'lrinr?-fd sr:-:::lur'.'euaai.éurll'%ﬁ'.:-ﬂth Ifutﬁrﬂnrrgr:st zt‘.htépnennhi.ra-clﬁl 5;:{&!31 POSSGSSIOH Date

auction the aforesaid amount together with incidental expenses, cost, charges ate, Vi Ashutosh Sngh (@ppicand 5o ShA Tangdl T ag .

i ot fe MR D 11:00 3 The bomowars'/guarantars morgagaors” attention is nvited to the provissons of the Sub-Section (8} of Section 13 Ir. Ashutosh Singh (applicant) S/o Sh. Amar | Land/property admeasuring area Rs.
Auction date is 29-06-2026 @ 11:00 am. of the sakAdL, In respectof time avallable to redeem the above-mentioned Immovable Property Singh Rlo-1. 34 Masti Nigohan Mohanlalganj | 119.516 Sq. mtr, A residential Plot 31,75,609.00/-
B h Account No. | Actt Holder name : Near Shivgarh Reso_rt Luc_:know Uttar Pragiesh Number 100 (Now Hpqse.Constructed),
5. NO o ) Sd ,Aulhnﬂ-!_;ed D"-_":Hr 227309, R/o-2. Rajdhani Infragreen Private | Khasra No. 1994 Minj Situated at No. as on 15.04.2026
1 ALAMBAGH 102342511987 | SHIVIEET SINGH Place : Uttar Pradesh Aszsel Reconstruction Company (India) Limited Ltd Add: Near Azad Inter College Bijnaur | 27 O.H-19, Pagrana Daurala, Situated | + Interest & other exp.
Date ; 16.06.2026 (Trustee of Arcil Trust - ARCIL-TRUST-2026-013) Lucknow Uttar Pradesh 226002, Mrs. Sandhya | at Vill & Pargana Bijnor Tehsil
2 ALAMBAGH 102347512047 | SHIVIEET SINGH Yadav (co-applicant) W/o Sh. Ashutosh Singh | Sarojaninagar, Lucknow Uttar Pradesh.
i r Asset “ﬂﬂﬂﬂﬂ“ﬂﬁﬂﬂﬂ ﬂ'ﬂ“'lllﬂﬂ'l‘ ':"“"3] Ltd-u R/o-1. 34 Masti Nigohan Mohanlalganj Near | Which is in the name of Mrs. Sandhya 15042026

3 Gormi Nagar 104747540033 AMJALL SRIVASTAVA A rc l CIN - UBS990MHZ002PLC 1345884, Wehsite - www.arcif.co.in Shivgarh Resort Lucknow Uttar Pradesh- | Yadav. And bo_unded as under-East - 18062026
g _ Reqgistered Office ; The Ruby, 10th Floar, 28 Senapali Bapat Mang, Dadar {West) 227309, Rlo-2. House Const_ructe_d On Plot | Poad 20 feet wide, West - Plot No. 110,

4 Goeni NEIQE-' 104742510034 R ELIMAR Pemis ARE  Aurmiai — 400 D28 Tel: 491 2286561300 NF). 100 Khasra No. 1.994 Min. $|tuatedl A1.: North - Property of other, South - Plot

T o _'1 it 1o dalat tHrom : A T Branch Office ; M= Cholamandalam Investment and Finencs Company Limited, Chela Crest, Super B, G54 & 55, \IG"aIZgSLLikr?:vzgS?t:r F?lljandaeusrh Iezhzstlslooszarqanl No. 101.

?lﬁE?th fsgwf’-ﬁthﬂ MR R AR e R & Thiru Vi Ka Industrial Estate. Guindy, Channai - 600 032 1-  Messrs. N. A. Enterprises (borrower)| All Such Pi Or Parcels Of A Diverted R
witheut any prior notice - - N. A uch Pieces Or Parcels iverte S.
Authorised Officer. Shivalik Small Finance Bank Lid. Through Its Proprietor Mr. Khursheed Alam, | Land/property Admeasuring Area 1924 Sq. 13.02128.37
H. No. 77, Mohalla-Balmikinagar, Deva Road, | Mt. Plot No. E-1/364, Khasra No. 2980, ? ’
Barabanki, Uttar Pradesh-228085, 2. Mr.| Shree Nagar, Civil Line, Pargana & Tehsil | @S On 28.07.2023
Khursheed Alam (co-borrower/guarantor) S/o | Nawabganj, District Barabanki, Uttar [ Interest & other exp.
Tahir Ali, 3. Mrs. Begum Zaibun Nisha| Pradesh In The Name Of Mrs. Begum 29.04.2025
FORM A (guarantor/mortgagor) W/o Mr. Tahir Ali, 4. Mrs. | Zaibun Nisha & Mrs. Begum Rajia il
PUBLIC ANNOUNCEMENT Begum Rajia Khatoon (guarantor/mortgagor) | Khatoon. Bounded By: East : House Of 15.06.2026
{Under Regulation & of the Insolvency and Bankruptey Board of India W/o Saiyyad Khan All Rl/o-1. H. No. 77,| Masuf & Mohsin, West: Plot Of Nazmul
[Insslvency Resaluliom Process for Corparabe Persoms) Regulations, 2016) Mohalla-balmikinagar, Deva Road, Barabanki, | Kadar, North: House Raja & Other,
FOR THE ATTENTION OF THE CREDITORS OF ey Pl 2088 i 2 Pt £ 1204 2t
FUTURE ERANDS LIMITED Playway échooI: Barabanki, 'Uttar Pre;desh-
= Fslevan Priculars Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-, Gomt| Nagar Extension Lucknow, UP 226010, 225051

-:_ Ir“L’«l'l""Il |.'l" COrporg IZIEU:I.I'.'I' | I'LI'I.I"E' rands Limsad i " ' '
2|t o rooran o oot | 22:11.2008 Registered Office: “Trishul"- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Elisbridge, Ahmedabad-330006. Date-20.06.2026 Authorized Officer, Axis Bank Lid.

. - ﬂ- - - . -
| 3. | Pathority urkler which coorate RO - Mumbe Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
- rﬁ‘t,::;f ;pnuﬁ'nﬁ_ﬁzﬂ mﬁrﬂm e Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power
| [kt idartfomson o of - ) conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
| ;ﬂ-rm 'r:I‘tm'P - , ; . issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having

L5 T OF thed reprssnned oo and KnowacEs House, Shverm Magaes JogesTean Visnm H H H H H H H H H H
T bt it abobd ot i i e i failed to repay tr]e amount, notice is hereby given to the borrowers mentlpned hereinbelow in partlc.:ular SMEG SMFG |nd|a Home .F|nar|ce Co. Ltd. |

choty Mahareehira, india, 400060 and to the public in general that the undersigned has taken Possession of the property described I ) .| Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
-.'5" |Irsohvency commencement data in | 1606-2006 herein below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8 Grihashakti| Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN
k= -Emmmnm“ﬁf " -"EHWTILEI;"'“““ an 18062026 of the Said Rules. The borrowers mentioned here in below in particular and the public in general are g A
| " lirsoivency msolution process | (180 dayes from the Order diate 16062026 hereby cautioned not to deal with the said property and any dealings with the said property will be subject DEMAND NOTICE
| 8 |Name ond egietrotion rumbor of | M. Kanak Jani to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses, UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
bt i R b i costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co- OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
= -;&L-lu_ﬂ“"w r;nﬁuu:r;;’1|{3}:-w:n:1- T Rderenss 17 -5l NAeratirorss L. p;_ Mo, 70 Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of The undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. _ (herelnafter referred to as SMlHFC) under
* | reschution professioral, as Sector 18, Kharghar, next i Sanjesvani Intematona the Act, in respect of time available to redeem the secured assets. tShe ?Ct ??3?2')” ?’;ﬁrcfet of tne powerstﬁor;fehrreq unger SeCt'(O? t13 (12) ?rﬁ the Act Eead ";’.'th %“.'e 8 |ssuet>q Den:_am(j )l\lot{ﬁg(sgougder
registered with the Boad Sehool, Nend Mumbei Maharashira, 410210 ection of the Act, calling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days
n="" _ | Email I knnakiani msocimes@g ik com A t D from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
10, | Acichmess ane @il W be wsed for Correspondence Address: 17, Sai Moreshwar Luwunn M, UUE as per Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand
| |comesponcdence with the interm Pt B o ?4 Sector 18, Hrurernr nest o '-‘urnrm i - Notice(s) are extracted herein below :
e B e e Name of the Borroveers Descrpon ofte charged | Demandnole T TN e T
O %r%gj?ﬁ Email ht fhi —u-ml rmgsl e G t /Add . D l D d l Sr. Borrower / Co-Bo r'r owers Property Description Of Secured Assets / Date of Demand ch)tice U/s. 13
.: | ! uaran ors ress Mortgaged Propertles a e eman nO |ce NO. Ho|ders as the case may be Mortgage Property (2) &TOtaI /S.
13, | Cliassess of oreciiors, iF arg urcher Mot Bppdicabe 1
| b e (B ol Sbsetion ::".-ﬁ.:--:lr Possessmn Date Lan : 610539211658465 Rs 2%27'(;22722366 (RS
secton 1, srretsived by ihe — : : - 1. Rahul Sharma Plot No. 7 Situated At Part Of Arazi No. 1761 Min , T '
| |irderim nesoiution professionsl _ Mr. Mohd. Merajuddin (borrower) S/o Sh. | Land/property- Residential / Commercial Rs. 1511732.00 9 Madhuri Devi Mauza - Daheli Suianour. Kanpur Naaar Admeasurin Twenty Lakh Seventy Seven
(13, | Namess ol Insohency Professonals | Mot Applicabie Mohammad Tajuddin R/o 652, Kanoongo Pura | Covered Area 45.72 Sq. mt, Situated At Rs. 141035.07 1 A d4d:S0G Vishnu Sh Rol200 s ds E ) i p 2’0 F'tpR q gW t - Part O% Thousand Two Hundred
identified to acl o Auihonsed North, Behind Kumar Palace, Bahraich, | House No. 652, Mohalla- Kanoongopura, ’ . N anga vishnu sharma, ©9.yards . ast :- It Road, West :- ar Seventy Two & Paise Thirty Six
. : ; o as on 12.09.2025 Arazi N Plot No B Arra Roa | A North :- Plot N South :- Others A Y y
Hepresertitive of crexdions n a Bahraich, Uttar Pradesh, 271801, Mr.|Behind Bazar India, Bahraich, District- o razi No 170, Plot No B 14, Arra Roa | Arazi, North :- Plot No .08, South :- Others Arazi Only) as on 11.05.2026
| jciee (Dce nostiss or eachleal). | .. ..o Mohammad Tajuddin (co-borrower) S/o Sh. | Bahraich, Uttar Pradesh, 271801 In The | * Interest & other exp. Kanpur UP, Pin 208021 NPA Date : 08.05.2026
14, :“ ;“:": 'rr"";l':‘ “"'x[ '-:; "“r:‘:“f"'”': H_h" Mohammad Jameel R/o-1. 170, Kanoongo|[Name Of Mr. Mohammad Tajuddin. 12.09.2025 —
s H'" :_;" ‘“:FHH& it (o). oot Applcatie Pura Uttari, Bahraich, Bahraich, Uttar Pradesh, | Boundaries As Per Valuation Report: - UJ. Lan: 610538011871071 22.05.2026
T e S R— — — —_ 271801, Rlo-2. House No. 652, Mohalla | East - House Of Shri Pankaj Soni, West - 15.06.2026 1. Ashok Kumar Soni House Built On Pvt. Plot No. 27-A  Situated At Part Rs. 18,08,478.28 (Rs.

I':':'t"__crf_fl L'ETE;DP aﬁ:r:p’[}i“:; g""tr":'r:;;g”i;f*{"ﬂ“ 1'{17’5'” ”";:T%i?':i: 1;' t'";i kanoongopura, Behind Bazar India, Bahraich, | House Of Dr. Ayass, North - House Of VL 2. Pushpa Soni Of Arazi No. 63/1, Gram- Bingawan, Kanpur Nagar Eighteen Lakh Eight

ulr';mu;;t;;::n;é.nﬁ.;n;n - RALTHRY, TSI gE o District- Bahraich, Uttar Pradesh, 271801 Shri Farukh, South - Road. 2 |Add : S/O Ram Babu Soni, R/O|Admeauring 50 Sq.Yards Or 41.805 Sq Mtrs, East :-|  Thousand Four Hundred

The craditors of Future Brands Limited are haraby called upon to submit thair claims with Mr. Rakesh Mishra (borrower) Slo Sh. Harl | Residenfial/commercial Property Yalow Colour Building Mansa Singh | 25 Ft Road, West :- Pvt. Plot No. 28, North :- Pvt. Plot | Seventy Eight & Paise Twenty

e Sne e e 2 e R ERenu PErEROIS B Ao Narayan Mishra Rio — 463/3 Naya Nagar, | Admeasuring 189.68 Sq Mir (2041 Sq F) RsR's 13:::2123 Compound Check Post Siliguri, West | No. 27 Of May Devi, South :- Pvt. Plot No. 27 Of Leela | Eight Only) as on 12.05.2026

Tre financial creditors shall submst their claims with proof by electrons means only, Al gther Shishu Shiksha Sadan School Ke Samne, Situated At Khasra No. 155, Vill/moh. b ' Bengal, Pin Code 734001 NPA Date : 08.05.2026

creditors may subamit the clalims with prood in person, by post or by ebectanic means, Sirwara Road, Sultanpur Uttar Prdesh-228001, | Gharha Khurd, Pargana/ward Iats on :2‘-0%12025 Arazi No. 410 . Min Area 680 Sq.fit l.e 63.25 Sq. 29.05.2026

ATinancial cresitor belonging bo o class, a5 listed againgt the entry Mo, 12, shall ndicale ils Mr. Hari Narayan Mishra (co-borrower) S/o | Meeranpur, Tehsil/dist- Sultanpur In The [ * Interest & other exp. Lan: 610939511766218 Mtrs On Which Con . Ground Floor Area 340 Sq. -Uo.

= R e e e st s A Nagar, Shishu Shiksha Sadan School Ke |Boundries: -East - Plot Of Sellers, VI, > Kavita Guots Situated At Matiza Nivamtabad. Parana Dhoos Tehsi | Lakh Forty TwoThousand

5’4'}1'li5-':1'9"-l:l|'|'-:-"5l-‘-.l:lr 1'||5;-|_'\-;|-:|_F;Jr:_.r|-_||:||'5g|:;.|a||—| shall aliract penaites, Samne, Sirwara Road, Sultanpur Uttar West - 12 Proposed Road, North - Plot 16 06 2026 3 A.dd . S/ Op K P h d R/o P D D | U d}rl-l N '8' | H D Five HundredTWenty SiX&

Ms. Kanak Jani Prdesh-228001, R/o-2. Khasra No. 155, | Of Sellers, South - Plot Of Tiwari Ji. VY : umar Frashad , t. Deen Dyal Upadhyay Nagr (Mugalsarai) Distt.| ... Fifty One Only) as on
Interim Resolution Professional Vill/moh. Gharha Khurd, Pargana/ward- Lakhapur, Madaipar, ~Niyamatabad, | Chadauli. East :- Mugal Srai Chakiya Rasta, West :- 12.05.2026
A pﬁ"uﬁ"ﬁiﬂgﬂsﬁ-ﬁﬁ :;gﬁjm;g Meeranpur, Tehsil/Dist- Sultanpur-228001 Chandauli, UP, Pin 232101 Land Of Kashi Prashad, North :- Road, South :- Land NPA Date : 08.05.2026
5 r P Of Ramesh T
AFA Validity: 31 December 2028 , ;

: mai spondence: fbl.ci ail.cx : . : .05.

Dyt 30 bmee 2031 e Date-20.06.2026 Authorized Officer, Avis Bank Ltd. Lan : 610539211515512 A No. 29014, Area 422 Saft Lo 3921 Sq. Wi | [ OS2

2' N_V Situated At Mauza Domari, Pargana Ralhupur, Tehsil L ’ .
41y isha Yadav Sadar Distt. Varanasi., East :- Land Of Sanju Devi Thirty Three Thousand Thirty
Add : S/O Ram Lakhan Yadav R/O . | . ) 1| & Paise Ninety Eight Only)
; .| West :- Land Of Savita Devi, North :- Kachcha Road .
Domri Parao, Kusthashram, Varanasi 10 Fit Wide South :- Land Of Neelam Soni as on 12.05.2026 NPA Date :
[T EF " - " . .
NP urstaat 10, Tule 30 the Com ,ﬁf _ . Asset Reconstruction Company (India) Ltd. (Arcil) cmn-usssssmuzoozpLc1348s4 | Website: https:iauction.arcil co.ln  Up, Pin 221001 08.05.2026
K il!}ﬂﬂmﬂrihﬂf;l:' HUFEIE- :ﬂ | Acting in its capacity as Trustee of Arcil-Retail Loan Portfolio-042-C-Trust & Arcil-Retail Loan Portfolio-042-E- Trust & Arcil-Retail Loan Portfolio-074-A-Trust Lan : 610639211988951 House Constructed On Part Of Plot No. 77 On Part Of 22052026
dvert “ff"l'“hm B e 'iﬂ gigffﬁ Arcil office: The Ruby, 10th floor, 29, Senapati Bapal Marg, Dadar (Wesl) Mumbal - 400 028 1. Mohammad Arif Abdi Khasra No. 135, Area Measuring 750 Sq. Fit Situated Rs. 30,85,659.25 (Rs. Thirty
TCRApAL lor CRSOR: 3T TR EiGOEC dEiee proer a0 Branch Office: Office No. 1008, 11th Floar, Wastend Mall, Janakpun District Centre, Janakpun, Naw Dethi PO: 110058, ' ) ° V) - Lakh Eighty Five Thousand
af the company from one state fo another 2. Ahmadi Fatma At Village Madhopur, Ward - Kanhaiya Madhopur, . o
BEFORE THE CENTRAL GOVERNMENT PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISES OF THE POWERS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS 5 | Add : S/O Mohammad Muneer Abdi| Tehsil and Distt.- Lucknow UP, East :- Plot Of Samar, | . 5% Hundred Fifty Nine &
R Db DT Dy ~ AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002 RI0 3/31- A Vishwas Khand. Gomti | West - Rest Part Of Plot, North = Plot Of Others, | P2ise Twenty Five Only) as on
"_'_;"f_.." cath et ol ..?", I" gEﬂT‘SI"‘I'I l-:-ﬂ ol & ‘_ atlion -IFH Motice is ﬂer_nﬂygluen'.mh:: p.,_nllr.' i gr:unnralaﬂu:l_m_‘.hn Bomrower (3] / Guarantor {3}/ Mu:urlge_n;-:r (5], In particular, that the below Sescribed immovable propertyies m--‘:g_agec,'c_harged1n:h¢ Azzp Nagar, Lucknow UP, Pin - 226010 South :- Road 15 Feet Wide 12-0?2025
ar i G SR S 1 Reconatruction Campany (india) Limited, acting in its capacity as Trustee of Trusts mentioned In the below table (pursuant 1o the assignment of financial asset vide registered Assignment NPA Date : 08.05.2026
{incorooratant Ruses 2014 Agresments), will ke soldon "As is where ", "As is whalis™, "Whalever there is™ and “Wihoul recaurse basis™ by way of online e-aucton, for recovery of ouistanding disss of fogather with further Lan: 610639211581980 26.05.2026
in the rraIE'ler ot nterest, chames and costs el as defaded balow in tarms of the provisions of the Secunbization and Reconstruckion of Fmancis! Assels and Enforcemant of Secunty Inferest Act, 2002 {"Acl) read 1. Syed Wali Sarwar Flat No. 302, 3rd F',OF’“ Construct‘(‘ad On Plot No. 102;, Rs. 32,04,756.95 (Rs.Thirty
SPGMETALS LIMITED with Rules6, 8 and 9 of the Security Interast (Enforcement) Rules, 2002 { Rules’). 2. Samiya Wali ool Area 1200 54 PO 111,554 Samire Siuatad at| TWo Lakh Four Thousand
bt el ok . THG7. ot i Jchia | [PRDRERTY L: 6 |Add : RIO Flat No30s, 3rd Floor, |2 10 o o e e 2 Distrion. | Seven Hundred Fifty Six &
Mahajani, Chandni Chowk, New Del-1 10005, o Mame of the Borrower | | LAN No. Trust DiitibRndInG Aot i |Possession| Date & Type of Eamest R Date & Silver Hieght Appartment, Aishbagh, g gan ganj, 'enst ¢ Paise Ninety Five Only) as on
Patillonar g C o-Bocroware | & Sallin ing per typeand | Time of Property Monay osene Tirne of . .| Lucknow, East :- Open To Sky , West :- Stairs, North
Na g Name SAREAESI Notice pe p Price Tayal Vihar Colony Lucknow UP, Pin| . 12.05.2026
Ff..'j:'ﬁ. s nereby givn o he Generl Pulc Guarantoris | Mortgagers|  Bank | “date |Inspection]  andArea | Deposit (EMD) E-Auction 226004 - Road, South :- Flat No. 305 NPA Date : 08.05.2026
e Centeal dlﬂf.'-r nenl under Su-zlnpn 13 of the 111, Jainuvddeen 200075900 | Arcil - Rs. 24,78, 50213 [Rupees Twenty | Symbolic |  02-07- |Residenfial Land| Rs. 64917/ | Rs 48177/ | D5-Aug-26 26.05.2026
bl il Al B 2. Biaain Wity D0203& | 2024C- | Four Lakh Seventy-Eight Thousand | 23-01-2026 | 2026 | & Area-92.93 | (Rupees Siuty | (Rupees Six & Lan : 622538011959604 Plot No C-3 , Khasra No. 60 Minj, Admeasuring| Rs. 9,35,202.45 (Rs. Nine
e Comgany In terms of the Special Rescallion Bandhan | 004-Trust | Five Hundred Two and Thirteen SqMir | FourThousand | LakhForty | 3:15PM 1. Pradeep Kumar Area 55.762 Sq.mtr /600 Sq.fit Situated At Village | Lakh Thirty Five Thousand
ﬁa zzad 3l the Exira Crdinary annE’aI Mesaling Bank Paise Only) as on 1770772025 + Mire Hundred | Mine Thousead 2. Parvati . ) . . . .

gl on June 15th, 2026 1o enanle the Campan 3 - 7 . . - Devariya, Pargana, Tehsil & Distt. Lucknow East:-| Two Hundred Two & Paise
o change its Registered edfice from National further Interest thereon + Legal Sevenicen. | Une Hundred Add: S/0Vijay Kumar, R/O House No. | o o 153" Wide, West :- Plot No. B-2 North - Plot Forty Five Only) as on
R e Rl ol T TOAACL S Dl Oy, [RemmE eien 4/2, Viiam Khand-4, Gomii Nagar |\, o 4 ‘South :- PlotNo.C2 ' 12.05.2026 NPA Date :

Bt s ol ol gl S R R 13-08-2025 Ownly) Lucknow UP, Pin -226010 T g - " '

“State of Uttar Pradesh™ under the Jurisdictian ! '
of Registrar fo Companies, Uttar Pradesh-ll,| || Description of the Secured Asset being suctioned: SCHEDULE A- Fnal Piot No Arajig B4 1 House No- Arzi No 84 1 Buiding /Saciety Name- Maja Jungle Remgarh Urt Rajah Tappa Area - _ 08.05.2026
finy pessan whizss ilérest s kel 1o be affocled) || Pargana Hawel Teh Sader City- Garakhpur And The Sad Property 1s Bounded As Under : North: Land Sellar South: Land Seller East: Road 16 Feet West: Land Budhiram Lan 610939511719888, | b+ Of House No - S.25/272-A , Constructed Over
af tha D_nl-"m v, £ m_-méil.;m the MCA- In The Name Of Mr Jainuddesn - And situated within the Registration District of Gorakhgur, Uttar Pradesh 610939511845466 & Arazi No. 113 Area 1155 Sq Fit Or 107.34 Sa Mtrs 26.05.2026 .

i Dol b ik o 610939211681757 g g Rs. 8,79,717.69 (Rs. Eight
Enmﬁlal’nt “rwm n:T Egm;tﬂ" Lhyl'l_r:l!llmélga:cl:m PROPERTY 2: 1. Ravi Prakash Sonkar & On Bhutal Teen Shade 240 Sa.feet 22.30 Sq. Mtrs Lakh. St’eve,nty i\line Th.ousand
by Heqistened Past ot biaher abjectiont suppodsd! 112 1. Alok Kumar 200076900 | Arcil - |Rs. 17.81,240.86 (Rupees Seventeen | Physical | 02-07- |Residential Land| Rs. 1,78500/- | Rs. 17,85,0000- (5-Aug-26 8 |2. USHA DEVI Situated At Mauza Sarsauli, Ward Sicroul, Pargana | ¢ ot o e der antoan &
R .;‘.m..".ﬂs f. Chnciiion 1o tuh Neg.onal 2. Poonam Devi 00084 | 2024C- | LakhEighty One Thousand Two |16-04-2026| 2026 | & Area-9293 | (RupessOne | (Rupees | & 5:30 PW Add @ SO Sii Nath Sonkar RiO | Shiveur Tensil Sadar, Disit. Varanasi, East :- Kachcha | ‘poico'sivt Nine Only) as on
Director, Neethar E egar, Diractoeate-1 3l the & 004-Trust | Hundred Forty and Eighty Six Paise Sq Mtr. And The | Lakh Seventy- |  Severteen House No S2/641-B Near J. P Mehata | i2St@ 8 Fit Wide, West :- Land Of Sitaram, North :- 96.05.2026
Antyagoya, u?nﬂ';' €60 Corplex, Rew Dell Bandhan Only} as on 30-12-2024 + further Super BulltUp | Eight | Lakh Eighly Inter Collag , Sikraul Varanasi Up , Pin | -2nd OF Abhishek Keshari, South :- House Of Tara | ypp pate - 0g,05.2026
110003, within Fourtesn days st sl aiF Bank Interest thereon + Legal Expenses Areg As 0685 | Thousand Fe | Flve Thousand 291002 g, P Devi e
ﬁlﬁE-:-IE;PﬂTﬂI:J'.uLT*:HEhIﬂ:cEﬁ gﬁa'nl 3 capy 1o the Demand Notice Dated: 04-04-2025 Sq. Mir. Situated | Hundred Cnly) Conly)
address mentined below:” Description of the Secured Asset baing auctioned: Schedule A ';‘343951 1787315%4392"374185 &1 A House With Shope Admeasuring 127.06 Sqmt 26.05.2026

BT Sprr:-m: ey ﬂlll_:l.lm Whik i Free Hokd Land And Heraditamants And Premises Row House Situated At Final Plot No. - Plot No. 06, Survey No. - Gata:No. 108 Minju, House No. —plol Mo 08, Building/society Nama - Vil 1. Noni R Situated At Revenue Village Saidpur Hakins, Gandhi | Rs. 61,86,894.1 (Rs. Sixty One

Chandni Chowk. Mew Dalhi-1 1EI’I{IE- Lativapur, Strest No./narme - Pamgana Khairabad, Area - Tehsil And Dist. Sitapur Uttar Pradesh, City - Sitapar, Tha Said Proparly s Bounded As Under: North: 20 Ft Wide Road South: Plat Saellar 2.T<:n_|DaIT_l Puram Phesh li Vide Kasra No. 647 & 653 Min, Tahsil| Lakh Eighty Six Thousand
For SPGMETALS LI HIT'SEE' East: Arafl Hasar Ahmad West: Piot Seller bn The Name Of Mr Alok Kumar And situated within the Registration District of Sitapur. Uttar Pradesh 9 |4 d: st S/ec‘)"DauIat Ram. RO . H.no, | & Disst. Bareilly, Bounded As Below- East :- Road | Eight Hundred Ninety Four
Dated . 20.08 2024 Nihar Gupis| ||PROPERTY 3: . 47 .Karamchari Na ar, Ram ’Vaﬁka. 17 Fit Wide West House Of Sushil Sakshena, North & Paise Ten Only) as on
it o - oreresil |31, Ashish Gupta | 200075300 | Arcil- | Rs. 253915061~ [Rupees Twenty- | Symbolic | 02-07- |Residential Land| Rs.B84.917/ | Rs. 648,177 | 05-Aug-26 Colony, Mega Dregm’ Barailly, Up |7 House Of Banwari Lal, South :- House Of Naresh 11.05.2026
Add. = C-1501, County 107, Sector 107, h:ul:-a*. 2. Urmila Devi ASingh | 002044 | 2024C- | Five Lakh Thirty-Nine Thousand |2301-2026| 2026 | &Area-8293 | (Rupees Sidy | (RupeesSix | £215PW Pi - 243129 ’ ' 7| Pal Gangwar NPA Date : 08.05.2026
Gautam Budcha Nagar, Lifar Pradesh-201301 Bandhan | 004-Trust | One Hundred Fifty Rupees and SQOMTR  |Four Thousand| Lakh Forly 353 Ta5350n
- - Bank Slxty-One Paise Only} as on Nine Hurdred | Ning Thousand 1a;e.sari Kumara Swamy
17.07.2025 # further Intecest thereon Sevenbean | One Hundred ' FRu
IM PORTANT 5 ;HLEFEI IE}:“TE-'DH - Only) EE*HBE'I EIH'-"H” i dl:jesal:l Sré;-oathapesari Lachaian. | OPen Place Of Admeasuring Area 242.00 Sq. Yards,

: : : | emand Notice Uated: - - 1l - '| Or 202.33 Sq. Mirs., In Survey No 397/C, Situated 25.05.2026
Whilst care is taken pr!or to Description of the Secured Asset being auctioned: Schaduls A 51',2 AjoputlilearUtt;r:.radteshéetal(.)a/S At Kothur Revenue Village,Of Dharmaram Mandal, Rs. 14,37,778.11 (Rs.
accep’[ance of adver’usmg AT That Piece Cr Parcel Of Free Hoki Land And Hereditaments And Parmises Residential Plot Situated A1 Final Plot No- Arazi No B41 | Sunoay No- Arazl No 841 House No=Arazi No 841, Building! Fazi PO, Jpu lan, Pedapally District, With In The Limits Of The Kothur| Fourteen Lakh Thirty Seven

- T : ie ¥ - s : I o i e aziabad, Uttar Pradesh - 274101. . . ey

coov. itis notpossible toverify Society Name- Mauga Ramgarh Lirf Raghi Tappa And Area - Pargana Hawedll Tehsil Sadar City- Gorakhpur And The Said Property s Bounded As Under: East; Road 16 Feat West! Land Bachan 1000 At 16-  Koth Elioaid Grampanchayat, Registration Sub District Sultanabad | Thousand Seven Hundred

copy, o _ Chauhan North: Land Budhiram Seuth: Land Seflar. In The Name Of Mr Ashish Gupta And situated wihin the Registration District of Garakhpur, Uttar Pradesh N:;’r Sost 'c’)fﬁce° ‘”ﬁ,e ; da‘g;'ly’ And Registration District Karimanagar Having The | Seventy Eight & Paise Eleven

s contents. The INdian | [pying igatons kaows 1o ARGI T EncumbarceyDes known 1 ARGL_[W Kamagar Tonare 5oz Folow0 Bouars, st 10 Fost fide Road | Onlaoon 4052028

Express (P) Limited cannot Last Date for submission of Bid As mantioned in the Trust Mame column Bid Increment amount: | As mentioned in the BID document Also At Indian Amy, Serving AS |y o1 (ingaiah, South: Wa;. ' ' B

be held responsible for such | Demand Draft to be made in name of: | As mentioned in the Trust Name column Payable at Mumabi g?g'%ré r;o Rﬁf:rt’ RL;}:)aJt E;atgﬁ::’
contents, nor for any loss or (RTGS detalls Bank Name : HDFC Bank, Trust Name : ARCIL - 2024C -004 - Trust, Account Number : 57500001409112, RTGS/NEFTIFSC : HDFCO000542 Faziabad, Uttar Pradesh - 912114
damageincurred asaresultof Branche: Nimals 'y Ef["_’t“'{"d's_empah Eapama_r?'i_'c:ﬁrpam' “L_'mbi"m]T 3_"_”; — e e The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and here

: ; ; Name of Contact person & number | Mahesh Bangers — 90041 73256 {mahesh.bangera@anal co.in), Himanshu Singh — 9821177755 (himanshu.singhianc o.in) in above within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and
transactions with companies

o o ’ Terms and Conditions ; expenses till the date of realization of payment The borrower(s) may note that SMHFC is a secured creditor and the loan facility availed
associations or individuals 1. The Auction Sale is being conducted through e-auclion throwugh the website hittps:iauciion.arcil.co.in and as per the Terms and Conditions of the Bid Document, and as per the-procadure sef out by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s).
advertising inits newspapers therain. In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, SMHFC shall be entitled to exercise all the
. 4. TheAuthonsad Officer {"AL) ARCIL shall not be held responsible for intemet connectrity, network probisms, sysbam crash down, power failue ate, rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by way of
or Publications. We therefore 3. Al any stage of the suction, the AC may acosptrejectmadilyicancel the bidicfier or post-pene the Avclion without assigning any reason thereof and without any prior netics, sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. SMHFC is also empowered
recommend that readers 4. Tha succasshd purchasanbidder shall b2ar any statubory duss, taxes, tees payabds. applicable G5T on the purchase consideration, stamg duly. regsiralion fees, elc. thal s required o be paidin to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured
i o arder o gat ihe sacured assel convayadidalverad in hisMerits favour as per the applicable Ew. assets(s), SMHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged
make necessary inquiries 5 The intending bidders should make thesr own indepandantenquines! due diligence ragarding encumbrances, e of secured asset and clamsinghts/dues afecling the secured assets, includng properties is insufficient to cover the dues payable to the SMHFC. This remedy is in addition and independent of all the other remedies
before sending any monies statutory dues, 8ic., prior o subimitting tvair bid, The auction advartisemant does nol corstibute ard will nod constiiule sy cemmiment or any representation ol ARCIL, The Authoreed Ciicer of available to SMHFC under any other law. The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available,
. . ARCIL shall not be respansible in any way for any third-party claimsinghts/dues to redeem the secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing
or entering INto any | |6 Theparticulars specified m the auction notice pubishad in the newspaper have been stated to the best of the infarmation of the undersigned; however undersigned shall nat be responsibie ! liable of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business)
agreements with advertisers for ny emor, misstatement or amission any of the secured asset(s), without prior written consent of SMHFC and non-compliance with the above is an offence punishable under
. . 7. The Borrower Guaranbors! Marlgaopors, who are lighie for the said oulstanding dues, shall irest thes Sefe Nolice as a nofice undar Rules 8 and 9 of the Securty Inlerest{Enforcement) Rules, abosd Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire,

or otherwise acting on an the holding of the above mantioned auchan sale. can collect the same from the undersigned on any working day during normal office hours.

adve rtisement in any & Inthe event, the slction schedidad harenabove fails for any reasan whatsoevar, ARCIL has the right 1o sell the sacured assal by any olher mathods under the provisions of Bule 815} of the Rules Sd)-

hat _andmeAct o L o o ] Place : Sujanpur, Kanpur, Chadauli, Varanasi, Lucknow, Bareilly, Faziabad, Uttar Pradesh Authorized Officer,
manner whatsoever. Place : Lucknow | Date : 20.06.2026 Sdi. Autharized Officer. Asset Reconstruction Company (India) Ltd, Date : 22.05.2026 / 26.05.2026 / 25.05.2026 SMFG INDIA HOME FINANCE CO. LTD.
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DECISION COMES AMID HIGH FUEL COSTS | - J

Highway developers
to get compensation

FE BUREAU
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either the new price adjust-

ECONOMY |3

NEET retest: HC upholds blocking of Telegram

THE DELHI HIGH Court on Fri-
day upheld the government's
decision to temporarilyrestrict
access to Telegram ahead of
the crucial NEET-UG retest on
June 21, saying the step was
not disproportionate as the
messaging app can facilitate
“automated dissemination” of

large content.

The high court, in its 39-
page verdict, upheld the deci-
sion of the Ministry of Elec-
tronics and Information
Technology (MeitY) under
Section 69A of the Informa-
tion of Technology Act to
ensure a fair re-examination

of the National Eligibility-
cum-Entrance Test (Under-
graduate), or NEET-UG, on
June 21.

On May 12, the National
Testing Agency had cancelled
the NEET-UG test held on May
3 formedicaladmissions amid
allegations of a paperleak.

Avacation bench of Justice
Tejas Karia dealt with two
questions  whether the
impugned order was vitiated
by  non-application  of
mind and if temporarily block-
ing the Telegram platform sat-
isfied the requirement of pro-
portionality. PTI

New Delhi, June 19

THE GOVERNMENT HAS
decided to compensate high-
way developers for the high
costs of fuel and lubricants
resulting from the West Asia
war to ensure the uninter-
rupted constructionand main-
tenance of highway projects.

The Ministry of Road Trans-
port and Highways (MoRTH)
on Friday came out with a for-
mula to factor in the increased
cost of bulk diesel, oil and Iubri-
cantsused during construction
and maintenance.

The circularapplies toworks
executed between May 1 and
June 30,2026,though the min-
istry said it may be extended
depending on how the global
situation evolves.

Before the war started on
February 28, industrial diesel
prices were around ¥87.67 per
litre. However, as the war pro-
gressed, the oil marketing com-
panies increased prices by 322
per litre to ¥109.59 a litre on
March 20.At present,industrial
diesel costs anywhere between
¥134.5 alitreto ¥148.5 a litre
depending on the statewhere it
isbought.

The relief announced by
MoRTH covers all modes of
highway construction - Engi-
neering Procurement Construc-
tion, Hybrid Annuity Model
(HAM), under construction
Build Operate Transfer (BOT),
item rate contracts, perfor-

PRICING STRAI

T

Fiom-.

Bulk diesel price increase
February - %87.67 per litre
June - %148.5 per litre

(depending on the state taxes)

Bitumen price increase

February - 48,962 pertonne
June -%85,000 per tonne

mance based maintenance con-
tracts (PBMC) and short-term
maintenance contracts (STMC).

In the formula, the differ-
ence between the official aver-
age bulk price of diesel at the
nearest refinery of IOC for the
monthand the priceat thetime
of the contract would be taken
into account to determine the
construction cost. The refer-
ence pricewould be the priceat
the nearest Indian Oil Corpora-
tion refinery.

For HAM, STMC and con-
tractswithouta price escalation
clause,the ministrywillassume
10% of the work value as fuel
and lubricant component for
calculating compensation.

BOT concessionaires will
get the flexibility to choose

ment mechanism or invoke
the Force Majeure provisions
available under their conces-
sion agreements.

Force Majeure provisions
temporarily excuseboth the pri-
vate developer (concessionaire)
and the government agency
from performance liabilities
when uncontrollable, unfore-
seeable events.Despiteinvoking
this clause the maintenance of
tolled road stretches must con-
tinueto ensure trafficsafety,the
ministry had said through an
earlier circular.

Contractors will receive
reimbursement only after pro-
ducingoriginal invoices forbulk
diesel purchased from the near-
est Central Public Sector refin-
ery undertaking (CPSU), pre-
venting misuse.

Earlier the ministry had
come up with a one-time price
adjustment mechanism to
compensate contractors for the
sharp increase in bitumen
prices, acknowledging that
existing contract provisions
were insufficient under current
market conditions.

The relief was provided as
the bulk prices of bitumen used
in road construction jumped
from to over Rs 82,100 per
tonne by mid-April from about
Rs 48,900 per tonne in early
February —anincrease of nearly
68% in just over two months.

Theministryhadalsomoved
to monthly payments for work
executed from quarterly earlier.

SC flags nexus
between

banks, ARCs
over loans

PRESS TRUST OF INDIA
New Delhi, June 19

FLAGGING A DEEP-ROOTED
nexus between banks, asset
reconstruction companies
(ARCs) and borrowers, the
Supreme Court (SC) on Friday
said that taxpayers’ money
being given as loans and
then no effective efforts were
taken to recover the amount
was not acceptable.

A bench of Chief Justice
Surya Kant and Justice V
Mohana said it was only con-
cerned about the misutilisa-
tion of public money, which
should have been spent for the
welfare of people.

The top court issued notice
to the Centre, the Reserve Bank
of India (RBI)and others seeking
their responses on a plea which
alleged that a debt of 31,537
crore owed to public sector
banks was settled through two
ARCsforamere373.50 crore.

During the hearing, the
bench raised concerns over the
manner inwhich stressed loans
were being settled.

“This isa deep-rooted nexus
between the borrowers, ARCs
and banks,’the bench said.

Textile exporters see tripling of UK
mkt share to 15% post trade pact

NARAYANAN V

Chennai, June 19

INDIA'S TEXTILE AND apparel
exporters expect the India-UK
Comprehensive Economicand
Trade Agreement (CETA) to
create fresh growth opportu-
nities, with industry players
projecting double-digit
growth in export volumes and
India’s share of the UK textile
marKket rising threefold to 10-
15% over time.

The clarity on the imple-
mentation of the trade pact
comes at a time when stability
is expected to return to West
Asia, a key destination and
transit route for Indian textile
exports, strengthening the
industry’s export outlook.

“With the India—UK FTA
creating a level playing field
and buyers diversifying sourc-
ing, India is well positioned to
gain share. We expect double-
digit growth in the near term
and see potential for India’s
UK market share to rise to
10-15% over time,” said
Prabhu Damodaran, convenor
and secretary of the Indian Tex-
preneurs Federation (ITF).

GROWTH PROSPECTS

m India's apparel
and home textile
exports to the UK
stood at

$1.8 bninFy2s,
accounting for
around 5% of

the market

m Tariffs of up to
12% on textiles and
clothing and up to
16% on leather and
footwear products
will be eliminated

7

B Industry projects double-digit
growth in volumes and threefold rise
in market share to 15% over time

&

billion worth of apparel and
home textiles to the UK in
FY26, accounting for around
5% of the market.Indiaand the
UK on Thursday announced
that the CETA will come into
forceonJuly15.Theagreement
provides zero-duty access on
999% of India’s exports to the
UK, covering nearly 100% of
trade value across product cat-
egories ranging from processed
foods and marine products to
auto components. Tariffs of up

and up to 16% on leather and
footwear productswill be elim-
inated.

The UK Department for
Business and Trade estimates
that the FTA will increase
imports from India by about
£2.9 billion. Imports of cloth-
ing are projected to rise by
£475 million (45%), textiles by
£175 million (40%), and
footwearby £55 million (30%).

Ashwin Chandran, chair-
man of the Confederation of

said Indian textile and apparel
exportershad untilnowfaceda
duty disadvantage compared
with competitors such as
Bangladesh in the UK market.
“The India-UK CETA will
change that, providing us with
alevel-playing field so that our
products can find more willing
buyers as they can now be
priced more attractively rela-
tive to competition.”

Chandran  said  the
increased possibility of stabil-
ity returning to West Asia fol-
lowing the US-Iran deal, cou-
pled with clarity on the
implementation date of the
India-UK CETA, would help
textile and apparel firms in
business planning and negoti-
ations with existing and
prospective buyers.

Brokerage firm ICICI Secu-
rities said the FTAwould place
India on par with Bangladesh
and Vietnam,while providinga
competitive advantage over
several other major exporting
nations. India currently faces
129 tariffs on textile exports
to both the UK and the EU,
which will fall to zero upon
implementation of the respec-
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(formerly known as Baazar Style Retail Private Limited)
CIN : L18109WB2013PLCI194160
Regd. Office : P S Srijan Tech Park, DN-52, 12th Floor, Street Number 11,
DN Block, Sector V, Salt Lake, North 24 Parganas, Kolkata, West Bengal, 700091
Telephone : 033 6125 6125, Email : secretarial@stylebaazar.com, Website: www.stylebaazar.in

matters referred hereunder:

NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING INFORMATION

Matice is hereby given to the members of Baazar Style Retail Limited ("the Company”) pursuant to and in compliance
with the provisions of the Section 108 and 110-and other applicable provisions, if any, of the Companies Act, 2013 ("the
Act"), read with Rule 20 and Rule 22 of the Companies (Managemeant and Administration] Rules, 2014 [("the Rules"), as
amended from time to time and in-accerdance with the guidelines prescribed by the Mimistry of Corporate Affaurs (the
"MCA") tor conducting postal ballot through e-voting vide General Circular Mo, 14/2020 dated 8th April, 2020 and subseguent
circulars issued in this regard, the latest being Circular No. 03/2025 dated 22nd September, 2025, Secretarial Standard
2 on General Meetings ("S5-2") issuad by the Institute of Company Secretanes of India and Regulation 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations"),
including any statutory maodification{s) or re-enactment(s) thereof for the time being in force, the Postal Ballol Nolice dated
Monday, May 18, 2026 has been sent electrorically on Friday, June 19, 2026, 1o all the members whose email addresses
are registerad with the Company/ RTA/ Depository Participants as on Friday, June 12, 2026 (the Cut-off Date), for
seeking approval of the members of the Company through electronic veting only ("remote e-voting'). The reguirement
of sending physical coples of the Notice has been dispensed

lhe communication of assent or dissent of the members would take place threugh remote e-voting system only for the

'ltem No. Agenda ltem Type of Resolution

1 To consider and approve the borrowing himit under Section 180(1)(<) of the Special Resolution
Companies Act, 2013

2 To consider and approve enhancement of limits for creation of charges. mortgages Special Resolution
and/or securnty on the assets of the Company in respect of borrowings under
aection 180(1)(a) of the Companies Act, 2013

3 Ta consider and approve limits for giving loans, providing guarantees of securities apecial Hesolution
and making investments under Section 186 of the Companies Act, 2013

4 To consider and approve the remuneration of Mr. Avishek Prasad, holding an office | Ordinary Resolution
or place of profit under Section 188{1)(f) of the Companies Act, 2013

details with their respective Depasitory Participant

wiww bseindia.com and www.nssindia:.com respectivaly

cast their votes electronically ("remote e-voting”)

e-voting process in a fair and transparent manner.

Instructions for e-voting:

shall not be allowed beyond the said date and time.

cannot be moeditied subsegquently by such Member.

volte thraugh remote e-voting

India exported nearly $1.8  to12%ontextilesandclothing Indian Textile Industry (CITI), tive trade agreements.
FORM A FORM A
PUBLIC ANNOUNCEMENT PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insshency and Bankruptey Board of India
{Insalvency Resalution Pracess for Corporate Persons) Regulatians, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

FUTURE BRANDS LIMITED

Relevant Particulars

(Under Regulatian & of the Indalventy and Bankugtey Board of India
{Imsolvency Resolution Process for Corporate Persans) Regulations. 200E&)

FOR THE ATTENTION OF THE CREDITORS OF

M/S UTKRAL STEEL LIMITED

1 'Name of corporie: debrior | Future Brands Limned
2 | Darte of incorporation of coporata 221120085

| Gy |
3, - Auahanty under which conporate ROC - Mumbsi

bt i incorpanried [/ regishened
o, - | Gomorste fdonlity [N, /-Hiried
Lialsbiy berifretion S of
bl e o
5, Lckiress of The regisiered office and
princi office (F ary) of corpordie

| UT4B9eHZ006RLCIEST 22

[ ermﬂ-ﬂgﬂ Howge, S|:1,'-'_‘I.lrl Mager kl,g;léi:l 'rm_-rl Wikbnafi
| Link Raail, Jogeshrasi (E), Murmixs Gy, Mumlsai

et | Maharsshiea, india 400060
& | Insolvency cammencament date in 16062026

fesmnect of comporate Sector (Ot cogy Fecnidd o 1B-DE-20026)
- | Estimated date of doaume af [F1Z3028 )

| nschvency resoiLlion (MO0oess [ {180 ehys from the Drier date 16-06-2026]
g |Mame and reEstration rumber of M. Kanak Jani

the irscdency professional schrg IBBI Reg. Mo

| 85 irismm resoiution professiongl
o Address and e-miall of tha intanm

resakiion professional, as

ragstaned with the Boand

10, Address and e-mall 1 be used for
oomespondenca with the intgrim
ressahrtion profiessianal

[ IBEAPAARTL AP POLT S 2018 - LIRS

| Adkiress: 17, S& Moareshwar Lusura, Plot o, T,
Sacior 18, Kharghar, rest 10 Sanjesan imtemational
School, Maw Mumbal, Maharashbs: 4200610

| Emall kk: lpnakdani assor
Comrespondanca

f.com
Aridress: 17, Sa1 Moreshwar Lipra,

| Pioe Mo, 74, Sector 18, Knarghar, nast o Sanjeean|
Intermabonal School, Ment Mumbal, Maharsshin,

410211), Process Email i ficrp@emaileom

11| Lol et P ssibrrissan of claimss [ BooE-2028
:I?.'Hn:rg-t:q-:ﬁ -:T|:|'J|:'-::|'r'.-9, if ﬂng.- urcher | crt Appicabie
Gl (10 of Sub-section (6A) af
Saghon 21, aseendred h:.".ll-!
. Intesiin resslulion prodessional |
15 Mames of Iredseny Professionals o Appiicabie

deritified 1o act &g Aitharsed

Represetative of creditnis i a

s, (Thies names for each dess)
14. igl  Feleant Fosmg and

b Detels of authodzneg

rapresenisives are avalietle Gt

[ 1B wwaa lbd mow in
b} Mok Apolicable

Relevant Parficulars
[ M/ Ll Steel Limbed
16th Distember, 3T

L [Marne of corporate debiioe
2 (D of nooporation of oonportes:
dablc
3 :ﬂ.llll'lc_:nryllnrh:r which oorporin
| cabbor & inoorporabed regEsanal
4 :If'.-::-rm-.ﬂ;-:: Ikt Mo, ¢ Limnifed
| Liab iy idertification ho. of
| o |k'.lr:-:|r_

5, | Address of the regisiered office and

| principedt office (i & of comporile D - TRSO1LE.
{Dabkar |
I & | Irsoheenoy commenoement date in 17 Aine. 226

|respect of comorate dabtor
Estrraate] chivbe of dhesiing of
:IF“EE"'.'EF-E:.' MESCAUTIN prDCess

& | MName and registration numbernof
the resiency Foiessional acing
| e ressition peofessioral
Adoress and e-mail of tha igenm
reglution proiessional, Bo

| ragistened with the Board

o~

1

10, | Address and e-mal o be used for
| comespondence with the intanm
i esohtion professonal

11. | Lt clie for submissien of dalms
1?.;I:I.'|.',r,r_.'_. of crexlitors, § amg, undler | A
|elauEs {b) of sub-saction (GA) of
Teition 21 aneerfEined T e
{ Inberim resclution professional
13, | Mames ol irsokency Professonals | i,
Hidentified to act as Authorsed
| REgiessantalie of cradilom ina
{ciass (Thees names. for asch clorss)
14,18 Fedear Fors and

| Registrar of Companies, Cuitacs

[ AT10G0R1STOPLCD0NGSE

| Shree comiples. Lidit Magar, Rourkets, Sunderged,

[ 1395 Decesriber, 20005

[ Name i Fankag Bhagad
Reg W, BE1TRA-001/ IPR02841, 20232024,/ 14353

| Address: Finvn Tumarpund and Restrectunng P Lid,

605, Surmeck Crest, Mukund Nagar, Andnen Korla Road

| Andneri {E1, Murrioal City, Manamshir, 00050

| Emait rppankajbhanacdgrnal.oom o

| Belress; Finsmn Tumaspund and Restrcthunng P Lid,
605, Sumeck Creat, Mukund Nagarn, Andhes) iorla Road
dncher (E), Mumbai City, Manarsshin, S00005

| Emalt pipautkafigmsionm

| INote kindy G pronkabhattadegmail gorm)

| 1t huly, 2006,

[ty lnik: It ey il g iy e Mo lineas i

Place : Kolkata
Date ;June 19, 2026

Manner of registering email ID, Mobile Number and Bank Account details:

sharehalders holding shares in Dematenalised Mode: Register/ update their email 1D, Maobile number and bank account

The e-copy of the MNotice is also available on the website of the Company i.e. hitps://stylebaazarin/ , RTA i.e
https://instavote inkintime.coin and Stock Exchanges i.e. BSE Limited and Natlonal Stock Exchange of India Limited at

In terms of Section 108 of the Act read with Rule 20 of the Rules, as amended. Regulation 44 of the Listing Regulations
and 55-2, tha Company 15 pieased to provide its Meambers with the facility to exercise theair right 10 vole on the resolutions
propased 1o be passed by Postal Ballot through remote e-voting.

The Company has engaged the sepvices of MUFG Intime India Private Limited ("MUFG Intime") (formerly Link Intime
India Private Limited), its Registrar and Transfer Agent ("RTA'} for facilitating remote e-voting to enable the Members 1o

The Board of Directors has appainted M/s, 5.K. Joshi & Associates (COP No. 7242), Pantner of 5 K. Joshi & Associates,
Practicing Company Secretaries as the Scrutinizer for conducting the Fostal Ballot ("Scrutinizer™) only through remote

= The Motice 15 being sent 1o the shareholders of the Company whose names appear on the Register of Members/List
of Beneficial Owners as received from the Depositones as on the cut-off date. A person who s not a member as on
the cut-off date-should treat this Notice for information purposes only

A person whose name 15 recarded in the Register of Members ar in the Reqgister af Beneficial Ownears maintained by
the Depositories as on the cut-off date shall be entitled ta vote on the Resolution set forth in the Notice

= The remote e-vating pericd will commence on Saturday, June 20, 2026 at 9:00 AM.(I5T) and ends on Sunday, July
19, 2026 at 5.00 P.M.(IST) The remole e-voting shall be disabled for voting thereafter by the RTA and remaote e-valing

» During thes penod, Members of the Company as on the cut-off date holding shares in physical or in dematerialised
form, may cast their votes through remote e-voting. Once the vote on a resolution 15 cast by the Member, the same

= |n case the Members have any queries or issues regarding the e-voling facility they may refer ta the frequently asked
guestions and e-voting manual available at https.//instavote linkintime.co.in (under help sechion) er contact Mr. Abinash
Singh at telephone no, 033 6125 6125 or write an e-mail to enatices@in.mpms mufg.com or secretarial@stylebaazar.com,

The Results of the voting conducted through Postal Ballot {through the remote e-voling process) along with Scrutimzer
Report will be announced on or before Tuesday, July 21, 2026. The same will be displayed on the website of the Company
l.e. https://stylebaazarin/ | RTA e, https//instavate linkintime.co.un and Stock Exchanges e, BSE Limited and Mational
Stack Exchange of India Limited ar www bseindia.com and www nseindia.com respactively

Members are requested to caretully read all the Notes set out in the Natice and in particular the procedure of casting

For Baazar Style Retail Limited

(formerly known as Baazar Style Retail Private Limited)
Sd/-

Abinash Singh

Chief Compliance Officer, Company Secretary and

Head - Legal & Compliance

A3S0T70

Motice is hereby gieen thad the Natonal Company Law Tribunal, Mumbai Bench VI, has
ordarad the commencemsant of a corparate insolvency resalution: process of the Future
Brands Limited on 16-06-2026.
The credilars of Fulure Brands Limited sre heraty called upon (o Subeait thair claims with
proaf on or befere 302082026 10 the infefim resolution professional at the address
mantioned against entry Mo, 1.
e financiel craditors shall submit thals claims with proad D,’ Elertronis means IZII'I|:|'. Al othes
Greditors may submit the clairms with praal in person, by past orby sectanic means.
A fenancial craditor belonging tora class, as listed against tha antry Mo, 1.2, shall mdicata its
cholce of authanssd represerdative from amang the thrae FEI:Ih.'E‘f'-i'.“:!.I |.'|II:I|:E5-\‘_=.|'EIF-H'E| histad
Egaingl entry Mo. 13 e act as autharised regresantative of the class [specify clasa] in Form
GA. = Mol Apphicablp
Submésssion of falsa or miskeading proots of claim shall attract penattes,
Me. Kanak jani
Interim Resolution Professional
In the matter of Future Brands Limited
IBEI Registration No,: BB/ IPA-0OL/IP-P-O1TST/ 2009-2020, 12685
AFA Valldity: 31 December 2028
Date: 30 hmo 2026 = E-mall for Comespondence: fhlcirp@gmall.con
Plage; Mumbai

{6} Datais of authonzed
represesatives Are maikable At

Motice 15 harshy Ervaf that the Mational Company Law Triounal, sakmedsbad Hanch has
orgerad the commencement of a corporate insolvancy resolution process of the MYs Utkal
Stool Limited on 17th Juneg, 2026,

Tha creditors of My s Uikl Steel Limidbed, are hensty calbad upon v subemil thair clairms aith
pradd on or before ITER June, 2028 10 the interim resalution professionsl at the addrass
mantioned agabnst entry Mo. 10,

I'na tiranoial credaors shall submit thesr ciasme with proot by electroms mesns anly. 280 other
craditors may subma the clalms wih I:Ir{ll:lf N pETSON, Dy postor-by electronic maeans.
Submission.of false or misleading proofs of ciaim shall attract penalties.

Mot appicale

Bd/-

Fankaj BhatLad

Intenim Resolution Professisnad

In tha Matter of #4178 Uikal Stesd Limited

B PA-DD S IP-P-O284] 20332024/ 14362
AFS vahd Till: 31st December. 2026

18th e, 2026

LA ITTRRTEE

=ik
av

ASIAN STAR

ASIAN STAR COMPANY LIMITED

Registoped Office: 194-C, Milial Courl, Nanman Pond, Mumnba £00 121
Ernall Id-infofssianeiangroup com, Websie- www ssisnsiargroun com
Tl Nao: +91 2262444171, Fax: +31 2222043747
CiN; L3651 DMH 1835PLCOBE0YT

NOTICE TO THE SHAREHOLDERS OF THE COMPANY

! ] hares of the Lompany (o moesior Educaton and Frofectol
[IEPF] Accouni [as per Seclion 124i6) of the Companies Act 3013
Mofice (3 hereby given thal pursuand o the reguimsments of Seclon 124 of B Companes At 2013
{the Act] road wish Inweslor Education and Profochion Fund Aulhonly {Acooumting Radi Trassler and
Refund) Rules, 2016 (#he Rules) o3 amended, he Eguity Shares of the Company i nespect of wéich
didand has remained nclamed or unpaid for pencd of saven consecuive yoars ae rogueed o be
ransferred by the Company o tha IEPF Accoun) established by the Contral Govermment

The Company has sant mdsidual nobce o e concemed shansholders & frer epeiesd addmss
wha have rol uncashed divdend tor tha fnancal yeat 2016-19 and fubseguent dividends dockared
and paid by e Company, whode shares are lnbils lo be iransisosd b te EPF Acoound s per
Rulas.

Tha Company has uplasdod details of o concernad sharcholdars whose shares aro duo o ronsior
o ha IEFF Authonly on ils wabsie wnder “Iveslon Conter” ssclion “Sharcholdets informalion” &
W BNl sigoup oom. Shamholders are requesied 1o feler 10 The said websle o wendy B
dolals of unclaimed dividonds and e sharos winch ang liabis 1o be barmismed b e IEFF Sulhonty

The concornad sharcholdens) holding shares in physical form and whoss sharos are abils Io be
ranafeired jo EFF Aulhangy, may nols thal upsn iransler of shares o IEPF Aulhority, T onganal
share comdcalois) which ano registered In thair name wil stand aulcenabically cancelied and be
detamed non-negaliokla. In cote of ahanes hokd in Demal Form, 16 B eaten] of shaes kabie o ba
ranaloired shall be dabsbed fom the aharehalder's sconu

Shoreholders are e uikled 1o farward the requisie documens, a8 pel cofmrmurecation son 1o hem
fa the Company o Regmirar and Share Tromsler Agenl (HTA), o claim e unclaemod divedend
amoyrd ond shares. In pheence of receipl of valid claim By concomed sharcholdens an or belore
Mevamber J, 2028 the Company shall with a view o compiying with the requeromonts s ol n B
Rulies, tranalar (e shares to IEPF Acoount without furthés nobos 10 the shareholder and no labalty
ghall §o agoins! the Company in eepact of e sharos s arslemed

Tha sharghakder may nole thal upon ranster of the shares io IEPF Account, mcluding ol boneils
accruing on such shares, if ary, fhe same can be clemad only foam e IEPT Acthoniy by maiong =
sapatate applicalion b the IEPF Autharity in Farm IEPF -5 as proscribed undor the Rules and e sama
ig made avoilable o [EPF webshe ie hips \www iepf gov inEPT refund bimi

I case (e shareholders have ary guenss on the above malier, sharehoiders may coniact Comparny
al 194, Mitind Court - C, Mariman Poind, Mumbai - 800 £21, Emal secrefarialfissianstarproen oom and
Regiirar ond Transler Agents al Bigshare Senvices Privaie Limed- Office No S6-2, 6% Fioor, Pimacde
Bugimags Park, Nexi io Ahura Cenbre, Mahakali Ceves Road, Andben (Easf) Mumbe - 400083

Tol: 8122 6263 8200, Fax: <9122 6263 5298 Email ipvesiorEtagshatconling com

By onder of fhe Boand
For Asian Star Company Linited

PUBLIC NOTICE
[Limder Section 102 of the Irsolvenay and Bankruptoy Code, 2016
FOR THE ATTENTION OF CREDITORS OF
MR. ANUBHAY A. AGARWAL, PERSONAL GUARANTOR TO
CORPORATE DEBTOR

M/s A.A. ESTATES PRIVATE LIMITED

HEI._.EH'-IHTHHI'I-I’."IHAFE-

| M Biuobay A, Agpria
&1, Whataw Candominiurm I Mehis Boed,
Matahar Hil, Mumbai - 400006

{ Mool AL Esales P Lid, RNA Componte: Park,
Falznegarn, MNet to Colector Lifice, Bands (E),

| Miarnbai- 400051

:I-I-:_;-n'l:lll- NCLT, Murrbss Benich - 1 Bddmilted e

| Instvency Resohition Process against b Anubnes A
Apprasd, Persons Guarantor o My's A AL Estaies Privais
Lirmtitesct wicke CPYIE) 413 of 2022 daded 18062028

e e T e ST

Name of Personal Clsacantor (PE)
Adress of the Resldence of the PG

Dietails of arder of Adjudicating

Fesodution Process In respect of PG

uncler IBC, 2016 sl

Marme and registration number of the | Ajt Kumer

Resodution Professlonal | IBBYIPA-DO3/ IP-MO00EE 7 2018/ 10548
Address and e-mall of the Resolution | Ocus Quantum, 3rd Floon, Offios 306, Soctor - &,
professional, as registersd with the | Gueugmm, Hanana - 122003

Eoard | Emal: criaajiihedgmallcom

Acidress aned e-maill to be used for | Ocus Quaintum, 3rd Floon, Office 205, Socter - 51,
cormespondence with the Resalutbon | Guugram, Henans - 122003

professional Emal: pe asestateci@grmal.oom

Last date for submission of cladms | 10072026

Relevait Forms are availabie at: @ Form B ;x:lhef r\&ﬁl.hl:l;r' L)ool 1 Ircssheercsy &:!I..|
Bankniptey Bosrd of Indls |Insohency Resolition

| Process fior Pemsoral Guamntors to Corporate Dabiors)
Reputions 2019
() Webilink: Fomn B under regudation 71 of the

| Insahancy and Bankmupacy Board of India {Insohency
Ressodution Process for Pessonal Guarantons b Comporate
Detyining) Regulahons, A015)

i) Webilink: fttps;//ibibl govin/an/home, downioads

S

Mrvingd T Shah

Place: Mumbai CED & Wholefime Director
Date; fune 18 X226 M So0D4TEE

Motica is hieraby given thatthe Metional Company Law Tribunal. Mumbal Bench-1. vide s
order dated 18.06. 2026, has ondered the commencement of the Personal Insolvancy
Resolution Process of Mr, Anubbay AL Agarwal
Thee creitors of Mr, Anubhay A Agarwal [Personal Guasanlor 1005 8, A Estates Privats
Limimes ) are beraly Galbed wpon 0 submilt their claims with proof on or before
100720006 to the Fesolution Professional af the addresd mentioned againat Entry Mo
.
The cradsters of Mr. Anubhay A 8garwal shall submmit thesr claime with proof eithar by
alactronic communication ar by sending the same through couriar, spead post. or
registoned post
Submigsion of Talse or mistieading proots of claim shall siiract penalies
i?‘_1I'|.,l'
Ajit Kumar
Resolutlon Professional
IBBIAIPA-DO3/IP-NDODER/ 201F- 201810548
Date; 1906, 2026
Fhw:ﬁumgram

epaper.financialexpre&&.mn‘. .
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